
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 604 OF 2025 

 

IN THE MATTER OF: 

NAVAL KISHORE SINGH                                        …APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS.                  …RESPONDENT(s) 
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1.  RESPONSE ON BEHALF OF RESPONDENT NO. 4, 

DISTRICT MAGISTRATE IN COMPLIANCE OF THE 

ORDERS DATED 25.02.2026 PASSED BY THE 

HON'BLE NATIONAL GREEN TRIBUNAL, NEW 

DELHI 

 

2.  A COPY OF THE LETTER DATED 13.05.2026 IS 

ANNEXED HEREIN AND MARKED AS 

ANNEXURE -1. 
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3.  A COPY OF THE CTO IS ANNEXED HEREIN AND 

MARKED AS ANNEXURE – 2. 

 

4.  A COPY OF THE WATER QUALITY TEST REPORT 

DATED 04.05.2026 IS ANNEXED HEREIN AND 

MARKED AS ANNEXURE- 3. 

 

5.  A COPY OF THE LETTER DATED 13.05.2026 IS 

ANNEXED HEREIN AND MARKED AS 

ANNEXURE- 4. 

 

6.  A COPY OF REPORT DATED 15.05.2026 IS 

ANNEXED HEREIN AND MARKED AS 

ANNEXURE- 5. 

 

7.  A COPY OF THE KHATAUNI IS ANNEXED HEREIN 

AND MARKED AS ANNEXURE- 6. 

 

 

THROUGH COUNSEL  

 

                                                                                             BHANWAR PAL SINGH JADON                                                                                          

STANDING COUNSEL FOR THE STATE OF U.P.  

                                                                                        EMAIL-bhanwar09jadon@gmail.com                                                                   

PHONE NO.-6375115224  

DATE: - 20.05.2026 

PLACE: - NOIDA 

 

249



250



251



252



253



254



255

ANNEXURE 1



         
Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 notified under
'Environment (Protection) Act, 1986'  as applicable (to be referred hereinafter as Water Act and Air Act
respectively) for operation of Sewage Treatment Plant (STP). 

                                                                                    
CONDITIONS OF CONSENT

 
With reference to the application No 35219791 and declaration submitted by the STP operating agency,
fresh/renewal CCA is hereby granted to  AGGARWAL BUILTEC INDIA located at 5 MLD STP Village
Palhipur ,  Dist. Sultanpur , U.P. Pin Cod - 227808,SULTANPUR,227808. subject to the provisions of
Water Act and Air Act and the orders that may be made further and subject to following terms and
conditions: -
1. This CCA is granted for the period upto 31/12/2026 from the date of issuance of this letter, under Section-
25 of the Water (Prevention & Control of Pollution) Act, 1974.

                                                                                    
2. This CCA is granted for the period upto 31/12/2026 from the date of issuance of this letter, under Section-
21 of the Air (Prevention & Control of Pollution) Act, 1981.

                                                                                    
3. Details of installed STP
 

4. The quantity of maximum daily treated sewage discharge should not be more than the following:
 

5. Details of Sewerage infrastructure
 

Category : BLUE Application Id : 35219791
259072/UPPCB/Raebareli(UPPCBRO)/CTO/both/SULTANPUR/2026 Date: 18/03/2026

To,

AGGARWAL BUILTEC INDIA

5 MLD STP Village Palhipur ,  Dist. Sultanpur , U.P. Pin Cod - 227808,SULTANPUR,227808

Reference Application No: 35219791 Dated: 2026-02-20

Capacity
MLD/ KLD

Area of city/
Municipal
zone to be
covered

Mode of
receiving raw
sewage

Level of
treatment

Treatment
Technology
used

Electricity
consumption
at full load
(kWH)

Status of
sewerage
network in
area to be
covered

05 MLD Vill.Palhipur
, Tehsil-
Sadar,
Sultanpur

MPS SBR 140 Catchment
of
Gabhadiya
Nala

Description Declaration Permitted Point of discharge

05 MLD 05 MLD 05 MLD Gomti River
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a.	Details of pumping station
 

b.	Details of STP
 

Sr. No. Location of pumping
station

Geographical Co-
ordinate

Catchment area Design capacity
(KLD)

1 Vill.Palhipur,
Tehsil.Sadar,
Sultanpur

26.281761,
82.057100

Gomti River 208.33 m3/hr

Sr. No. Name of unit  Installed nos. Capacity

1 05 MLD 01 05 MLD

6. Water conservation:
a) Fresh water consumption:

i. Water conservation:
ii. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/

Saline
ii. Source of fresh water: Borewell/supply water

iii. Status of NOC from CGWA/SGWB:  Applied/granted
iv. Validity of NOC 31/12/2026
v. Permitted withdrawal capacity (KLD)

b. Sewage treatment and disposal
The designed parameters of the STP are as provided below and the operating agency shall
treat the sewage in such a way that this should be in conformity with the applicable norms for
treated sewage.

Sr.
No.

Parameters STP Designed parameters
Inlet  Outlet

Treatment
efficiency

Treated Sewage
Discharge
Standard

1 pH 7.0 to 7.73 5.5 to 8.5 As per
applicable

norms

2 BOD (mg/l) 200 10.0 As per
applicable

norms

3 COD (mg/l) 400 50.0 As per
applicable

norms

4 TSS (mg/l) 500 10.0 As per
applicable

norms

5 TKN (mg/l) 45.0 10.0 As per
applicable

norms

6 TP (mg/l) 7.1 2.0 As per
applicable

norms

7 TC (MPN/100
ml)

10000000 As per
applicable

norms
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7.	Disinfection of treated sewage

         

8 FC (MPN/100
ml)

1000000 100 As per
applicable

norms

i. STP operating agency shall ensure minimum level of MLSS and Dissolved oxygen in aeration tank
as 2500-5500 mg/l and 2 ppm, respectively.

ii. STP operating agency shall ensure proper recirculation of return sludge to maintain the desired
MLSS level in aeration tank.

iii. STP operating agency shall install sealed and calibrated flow meter at inlet and outlet of STP.
iv. STP operating agency shall explore the possibility of maximum recycling of treated used water.
v. Operational parameters such as sludge volume index, sludge retention time, dissolved oxygen,

MLSS/MLVSS, residual chlorine etc. shall be regularly monitored for optimization of STP
operation. Operational parameters shall be maintained as per the design of the plant.

i. STP operating agency shall install the disinfection system of adequate design capacity to limit the
TC/FC count within norms.

ii. STP operating agency shall ensure the following treated sewage quality parameters for effective
disinfection as per disinfection technology;

Disinfection
technology

Predisinfection system Predisinfection Effluent Quality
BOD (mg/l)  TSS (mg/l) Turbidity

(NTU)
 Other

Chlorination No requirement but
prefer at least primary
treatment

<15-20 <15-20 <5-10 Ammonia
concentration must be
assessed.

Ozone Usually requires
secondary treatment
with nitrification

<15-15 <10-15 <5 Ammonia
concentration < 1 mg/l
as NH3-N may be
required to reduce
initial ozone demand if
effluent has high pH

UV Irradiation Require tertiary
treatment with
filtration or membrane

<15-15 <5-10 <5 Water quality
parameters required;
ï¿½	UV transmittance
>50-70% or UV
absorbance <0.15-0.3
cm-1
ï¿½	Hardness <140
mg/l as CaCO3
ï¿½	Iron <0.1 mg/l as
Fe and
ï¿½	Hydrogenic
sulphide <0.2 mg/l as
H2S

iii. Residual chlorine at outlet of STP shall be under 0.5 ppm.
iv. STP operating agency shall ensure the use of high-grade disinfection-chemical only.
v. STP operating agency shall ensure optimization of disinfection system with feed flow

condition
8. Sludge management and disposal

i. STP operating agency shall ensure periodic removal of waste sludge to maintain the desired
MLSS level in aeration tank for smooth operational of STP.

ii. STP operating agency shall ensure the generated sludge shall be dewatered properly.
iii. Dewatered sludge shall be stored in confined space before disposal.
iv Dried sludge shall be disposed off in a scientific manner.
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Condition Under Air Act & Noise Control: -

         

         

         

         
Specific Conditions:
         

1. In case of use of DG as emergency power source, applicant shall use following fuel and install
a comprehensive pollution control system consisting of control equipment as is required with
reference to generation of emissions and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards: -

Sr. No. Stack
attached with

Stack height
(Mt)

Type of Fuel Fuel Quantity Emission
Control

Equipment

Emission
standards not

to exceed

1 250 KVA 3.5 Diesel 0.230 KLD Acoustic
enclosure

As per
norms

2. Noise from the D.G set, air compressors and other sources (s) should be
controlled by providing an acoustic enclosure as is required for meeting and
ambient noise standards for night and day time as prescribed for respective
areas/zones (industrial, Commercial, Residential, Silence) which are as
follows: -

Standards for noise level in db (A) leq

Industrial Area Commercial Area Residential Area Silence Zone
Day time  Night time Day time  Night time Day time  Night time Day time  Night time

75 70 65 55 55 45 50 40
3. In case of facility available for biogas generation and storage in the STP

premises, the biogas hence generated shall be used for energy requirements in
STP premises for gas burner/dual fuel power generator,

1. The STP shall comply with various provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended & all other applicable rules notified under E.P.
Act 1986 & rulings of Honï¿½ble courts time to time.

2. The responsible agency for the Operation and maintenance of the STP will
ensure the continuous and uninterrupted data supply from the OCEMS to the
CPCB/SPCB server and shall maintain strict supervision on fluctuations in
operating parameters.

3. Logbook shall be maintained for all the flowmeters, machines, motor
operations and sludge generation, power consumption, chemical usage etc. as
well as disposal of waste.

4. In case of non-operation of STP due to any reason, immediate information shall
be provided to the SPCB/Regional Officer and a report shall be submitted by
the operator in this regard.

5. The treated sewage shall be recycled/reused for different purposes such as
Building construction projects, sprinkling for dust separation, irrigation and
horticulture etc., as much as possible and rest treated sewage shall be
discharged as per standards in such manner that no water logging takes place.
Network plan for utilization of treated sewage shall be submitted within 03
months.

6. Compliance of Notification no. 2458 dated 7-10-2016 of Ministry of Water
Resource River Development and Ganga Rejuvenation, Govt. of India shall be
ensured.
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Additional Conditions:-
Based on observations made in the inspection report, conditional Consent to Operate is being issued to M/s
AGGARWAL BUILTEC INDIA, 5 MLD STP Village Palhipur, Dist. Sultanpur, U.P. Pin Cod-227808,
with the following special conditions: -
1-	This consent is valid for Sewage Treatment Plant capacity of 05 MLD STP at Village Palhipur ,
Dist.Sultanpur, U.P. Pin Cod-227808
2-	This consent is valid for the current products and capacity. In Case of any change in process, capacity
enhancement, address change etc. No Objection Certificate shall be obtained from the Board.
3-	The unit shall maintain the STP (capacity of 5 MLD) in such a manner so that it can achieve the stranded
specified in the direction/notification issued by Hon'ble NGT/ Ministry of Environment and Forest and
Climate change.
4-	The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.
5-	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.
6-	The unit shall ensure to install PTZ webcam on the aeration tanks and at the final outlet of STP provide its
link to UPPCB and CPCB server.
7-	OCEMS should be connected to the CPCB/UPPCB server by STP.
8-	The unit shall ensure submit the analysis report of STP outlet treated effluent from NABL accredited
laboratory within a month in the Board.
9-	The unit shall ensure to operate continuous STP, so that at any circumstances not affected any river/drain
from untreated effluent.
10-	The unit shall ensure for control of unpleasant odor spray the chemicals nearby the unit premises.
11-	The unit shall ensure generation of sludge from sludge dying beds used in gardening.
12-	 Stack heights of all the DG sets should be kept as per the prescribed norms under E.P. Act, 1986 and all
the DG sets shall be in acoustic enclosure.

7. Environmental Laboratory shall be setup in STP premises for minimum
requisite parameters like pH, DO, TSS, BOD, COD, MLSS etc. and maintained
with trained staff for analysis of treated and untreated sewage and maintain its
record. Analysis report shall be submitted regularly to the Board.

8. Compliance of relevant provisions of Environmental Laws shall be ensured.
9. The responsible agency for the Operation and maintenance of the STP shall

submit the point wise compliance report of the previous CTO/ CTE issued by
the Board and the audited balance sheet for the current year within a month.

10. The responsible agency for the Operation of STP shall ensure proper operation
and maintenance of the STP.

11. The STP should be operated in such a way so that there is no adverse impact on
public and environment.

12. The responsible agency for the Operation and maintenance of the STP shall
develop proper green belt and rain water harvesting system as per guidelines.
For green belt at least 8 feet height plants should be planted which shall be
properly protected as proper irrigation and maneuvering arrangements shall be
made. For the development of the green belt the guidelines issued by
SPCB/Government time to time shall be complied.

13. The responsible agency for the Operation and maintenance of the STP shall
submit quarterly monitoring reports of treated sewage from a NABL certified /
approved laboratory under E.P. Act 1986.

14. The STP shall abide by orders/directions issued by Honï¿½ble Supreme Court
Honï¿½ble High Court, Honï¿½ble National Green Tribunal, Central Pollution
Control Board and State Pollution Control Board for protection and safe guard
of environment from time to time.
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13-	The unit shall comply with the provisions of, Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste
Management Rules 2016 & Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 (Whichever is applicable).
14-	Air monitoring of DG sets conducted by any NABL accredited lab should be submitted quarterly.
15-	Exhaust stack of 250 KVA DG set should be 3.5 meter high above roof top and for control noise acoustic
enclosure should be installed. DG set should be operated only in absence of electricity supply.
16-	Balance consent fee will be payable if found so.
17-	The Board has rights to revoke the issued consent if Unit found in noncompliance of the conditions
during sudden inspections.
18-	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocation,
with additional conditions mentioned in the closure revocation order.
19-	STP shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and UPPCB for
protection and safeguard of environment from time to time.
20-	This consent is valid only for products and quantity mentioned above. STP shall obtain prior approval
before making any modification in product/process /fuel / plant machinery failing which consent would be
deemed void.
21-	In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period and will be automatically reinstated with specific
conditions as per CPCB revocation orders.
22-	If the CPCB or UPPCB issues the Closure order against the STP this consent order stands automatically
suspended for that period.
23-	The STP shall abide by orders/directions issued by Hon’ble Supreme Court Hon’ble High Court, Hon’ble
National Green Tribunal, Central Pollution Control Board and U.P. Pollution Control Board for protection
and safeguard of environment from time to time.
24-	The STP shall comply with various provisions of Water (Prevention and Control of Pollution) Act 1974
as amended and all other applicable rules notified under E.P. Act 1986 and the various orders issued by the
MOEF&CC, CPCB and SPCB in time to time.
 

                                                                                    
                                                                                    

 Regional Officer
Copy to:

                                                                                    
Chief Environment Officer (5), UP, Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,
Lucknow.

                                                                                    
Regional Officer

Ajay 
Kumar

Digitally signed by 
Ajay Kumar 
Date: 2026.03.18 
16:11:06 +05'30'

Ajay 
Kumar

Digitally signed by 
Ajay Kumar 
Date: 2026.03.18 
16:11:38 +05'30'
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स्थलीय कार्यवाही

आज दिनांक 15/03/26 को म चलहीपुर परमा मीशन

पुर तह व जिला खुलतानपुर में गा० स० 943 मे 10.740 हे

947 मि. 0.0380 हे स्थित ग्राम पलहीपुर को गीमती प्रदूषणव 

नियन्तण ईसाई सुलतानपुर में नाम दर्ज अनित खतौनी है।

सहायक अभिमन्ता श्री प्रमोद कुमार (० ५० जल निगम याद

सुखतानपुर के साथ ईकाई का निरीक्षणा जाचं की गयी।

ईमाई में उपस्थित कर्मचारियों एवं अन्य व्यात्यक्तियों  की

साक्ष्य खवरूप हस्ताक्षर । पि. 3. बनाया गया।

Pramod
15-05-26

A.E

PM

-26

Rawa
l

15/5
/26

Scanned with OKEN Scanner
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GPS Map Camera

Bhatthjarauli, Uttar Pradesh, India

73m3+r8r, Bhatthjarauli, Uttar Pradesh 227808, India
Lat 26.282932° Long 82.051492°

GPS Map Camera

Bhatthjarauli, Uttar Pradesh, India

73m3+r8r, Bhatthjarauli, Uttar Pradesh 227808, India
Lat 26.282871° Long 82.051311°

Scanned with OKEN Scanner
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R
AE

GPS Map Camera

Google

Sultanpur, Uttar Pradesh, India
73j5+c85, Karoudiya, Sultanpur, Uttar Pradesh
228001, India

Lat 26.281666° Long 82.057247°

शुक्रवार, 15/05/2026 01:40 PM GMT +05:30

Google

GPS Map Camera

Sultanpur, Uttar Pradesh, India
73m4+3xp Gabhariya Bridge, सुल्तानपुर कुड़वार मार्ग,
Karoudiya, Sultanpur, Uttar Pradesh 228001, IndiaLat 26.281965° Long 82.056979°
शुक्रवार, 15/05/2026 01:38 PM GMT +05:30

Scanned with OKEN Scanner
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Free Hand
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Free Hand
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